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i, Fetition No. 1/95(0!%01/,3) A
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the applicant is given liberty to zpprzoch this Tribunsl,

Now Mr,R.Dutte prays for withdrzwl of the spplicstion |

with liberty, In view of what we hsve stated sbove the
" application for the condonation ¢f dela;i;%uld not

survive.

2, Hence on the oral spplicsiion of Mc,R,Dutts the

Criginsl Application is‘allowed to be withdréwn with
liberty -to the applicant to sppre:zch thic Tribunal if

s0 advised sfter the decision 6fvihe Railway Board is
communiczted to him by fhe respensent No,3, The spplic:z-
tion for condonstion of deiay (M.F.1/05) does not survive
snd is 2llowed to be withdrawn consistently with thé

order passed in O0.A, 1/95,

- No crder 3s tc coste in kbeih the azpplicetions.

Copy of this order be furnished to the counsel for

the parties.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH s s GUWAHATT,

original Application No, - of 1995,

Shri Sitangshu Shckhar Roy
Laskar, 5/0, Lato S,N.Roy Laskar
residing at @rs,No, 218/4, Railvay
Colony, Silchar, P,0, Tarapur; Dt: |

fg'*j o
R Dia, (rasmitile”

Matligaon, Guwahati-781.411,

Py

Cachar, Pin Code No.788003, ..., Applicant

- VS -
1, Union of India, represented by
Secretary, Railway Board,
Now Delhi = 1 |
2, Director General, Health Services,
' Railway Board; Rail Bhgvan,
New Delhi = 1,

3, General Manager, N, F, Rallway,
Maligaon, Guwahati-781011

(Assam),

4, Chief Medical Director N.F.Rly.,

Maligaon, Guwahati-‘?aloll. ~eseeee Respondent

1, gubject Matter of the Application.

Counting of Adhoc services in terms of directions

issued by the Hon'ble Supreme Court in Writ Petition
No. 822 of 198‘7, D:' A.K.Jain & others Vs. Union
of India & Others ‘reported in 1989(1) SLJ 188,

....2



2"

Jurisdiction of the Tribunal. A
The applicant declares that the subject mattor

‘of this application is within the jurisdietion

of this Hontble Tribunal,

‘Limitation. - o

Th@ applicant submit that as hon cQunting of his
past adehoc serviece is resulting in payment of
less salary every month, promotions to next
higher gfados and would affect his retiremecnt

"benefits, the subject matter is continuing

wrong and theraforc, the application is withing
limitation, Besides, the applicant has repfesenp
ted the matter to the ReSpondegt‘ and he has i
been assured, on 2,3,1989, 27,8,91 and on 10,6,94
that the épplicant's case for counting of adhoc

sorvice is under examination and as such, the

dease is also within the limitation in viecv of

the above corrospondence, However, as a matter
of precaution a Misc, Petition for condonation
of delay is also béing filed for condonation
of delay,’if any. "

Eacts of the case. o
The applicant is a citizen of India by birth
being a permanent resident of Village-Lalarchak,

Dist, & P.S. Karimganj, Assam and now wWorking

as Divisional Medical Officer, N,F,Rallway,
Silchar, Assamamoh AYD 4 4yewes

0.003



4,2

4,3

4,4

After being selected, the applicant was
appointed as_Asstt, Medical Officer, ClasseII
in scale &, 650-1200/- (RS) on tomporary and
adhoe ‘basis by General Manager, N, F, Railway,
Maligaon under letter No, E/287/II1/178-11(0)
dated 6/7,5,77, The applicant joined the post
on 13,5,77 and continubusly worked as Asstt,
Medical Officer, N, F, Railvay till 2,3.83,
During the poriod, the applicant was granted

 yoarly incroment and his pay was raised to

&, 810/- With effect from 1,5,22,

A copy of the latter No.E/287/II1/17811(0)
dated '_6/7.5.'77 is annexed as Annexure A/l,

That, Union Public Service Commission under
Advertisement No. 37/13, advertised for recruite
ment of Assistant Divisional Medical Officer

in Indian Railways in scale K. 700-1600/- (RS)

in September, 1981, The applicant offered his
candidature and appeared in the selection and

was selected by the Union Public Service

‘Commission for appointment as Assistant Divi-

sional Officer in the Indian Railways, The
applicant was informed about his selection
by the Union Publicv'Se‘rvice Commission on
6,12,83, |

That, before tho publication of the Union Public
Service Commission Examination result, the
Generé.l Manager, 'N. F. Railvay unilaterally

ordered the termination of the services of

...4



~ the applicant without any notice vide their No.

4,5

4,6

E/283/11/130-Pt,VII(0) dated 18,12,88 and

~accordingly his services was terminated with

effect from 3,3.,83 although the persons who
were appointed after the applicant as adhoc
Assistant Medical Officers vere working

in the N,F.,Railway,

A copy of the said order EP'E/283/III/13°‘-3
Pt, VII(0) dated 18,12,82 is annoxed as

’

Annexure=i/2,

(

That the applicant represonted to the Responﬂent
No., 4 for reviev of 'Termination Notice! till |
such time Upion Public Sorvice Commission

_results were published vide his representation

dated 23rd Docember, 1982 but without any

raespons,

That, the appiicant was offered an ai;ointment'
as Assistant Dtvisional Mbdical Officer in the -
Indianiﬁailway Medical Service, Class-I in
scale B, 700-16001- by the Secretary, Railvay
Board underfmo.v83/E(GR)II/7/1©© dt, 4.5,1984,

“A copy of the letter No.83/E(GR)IL/7/100

tdgted 4,5,84 is annoxed as Annexurcei/3,

That, thc pay of the applicant was fixed at.

Rs. 700¢4= in scale of fs, 700-1600/- and was not

glven any benefit of his past adhoc service as

‘ C.O.s



4

- Assistant Medical Officer, Group-B,

That, the applicant represented to the Secretary,
Railway Board and otherg Respondents for giving |
the benefit of adhoc service as Assistant

‘Medical officer vide his ropresentation dated

25,5.85, 27,5,86 and 28,8,87 but no reply

what-so=ever was raeceived by him,

That, some Assistant Medical Officers who were

also appointed on adhoc basis and were working

"in that capacity filed Writ petition No, 822 of

1987 before the Hon'_bié Supreme Court, The Hon'ble
Supreme Court decided the mattek on 24,9,87 and
issued interalia the following orders :-
"1, The services of all doctors appointed
| either,'as Assistant Medical Officer
or as Assistant Divisional Medical
officer on ad-hoc basis upto 1,10,84
Ishali be regularised in consultation
with the Union Public Service Commi-
ssion on the evaluation of their work
and conduet on the basis of their
Vcondifential repbrts in rQSpéét of the
period subseguent fogl;lo,1982. - Such
~ovaluation shall be done by the Union

Public Service Commission, The doctors

...0‘6



The so regularised shall be appointed '
as Assistant Divisional Medical Officefs '
with effect from the date from which
they héve becn continuousli working as
Aséistant Medical Officer/Assistént\
Divisional Medical Officer, The Bailway
shall be at 11§erty'to terminate the

sorvices of those who are not so regula=

| rised,. If the services of any of the -

petitioners appointed prior to 1,10,1984
have boen terminated except on resignation

or on'diséiplinarylgrounds,.ha shall be
also censideredvfbr regularisatiqn'sxxun
dtsatpXinaxy grammiz and if found fit
his éérvices'shall_be'regularisodvas if

| there was no break in the continuity of
service but without any backwages, .

T

The Petitionsof the Assistant
'Medical Officer/Assistant Divisional
Medical Offiéers appointed subse quent

to 1,10,1984 are dismissed, But we A o

hovever direct that the Assistant Divi-
sional Medical officors who may have
boen nov seloctod by the Union Public
Setvico Commission shall first be
posfed té the vacant posts available
wherever they may be, If all those
-selected\by the U;P;S‘C. cannot be

. 0‘0007



54.10

4,11

accommodated agdinst the available vacant

» posts they may be posted to the posts now

held by the doctors appointed on ad-hoc
basis subsequent to 1,10,1984 and on
such posting the doctor holding the
post on adhoc basis shall vacate the
same, . While making such postings the
principle *6f, 'last come, first go!
shall be observed by the Railways on
Zonal basis, I“f;_any}doctor who is.
“displaced pursuagt fo the abq?e direc"- |
tion is willing to sorve in any other
Zone where there 1is a vacancy\_ho may be
accommodated on adhoc basis in. such

vacandy,.”

That, the aforementioned judgemont ¥iz,
Dr, 4,KeJain ' Ors, VS Union a: India
& ors, has been reported in 1989'(1')
SLJ 188, |

That ,after the decision of the Supreme

- Court in the above case of Dr, 4.K.Jain,
~ the applicant represented to the Respondent

vide his representation dated 22,8,88 for
counting his past adhoc service in terms

of the directions issued by tho Hon! b_le' .
Supremé Court, A'reply to thiS';'opresan;

tation was issued to the app’]_;icapt by the

Goneral Managoer, N.F.Rallway, Maligaon:

(Respondont No, 3) under his No.363E/1/
324(0) dated #,$.89 whoroin the applicant

....8



was informed that his case for counting of his
past adhoc sor vice may be examined as and when

Railway Board!'s instructions in the matter of

' implementation of the Supreme Court's Judge=

" ment in the caso of adhoc Assistant Divisional

4,12,

‘the Secretary, Railway Board on 9th August,

Medical Officer, are reccived,
A copy of the _said-lottor No,363E/1/324(0)
dated ?.3.89 is annexed as Annoxure-AM.

That no action to redress his grievancesw heran,

the applicant again represented the matter to

[ ]

1990, Thereafter on 20,8,91, tho applicant's

| representat'ion_ date& 20,8,91 was forwarded to

Railvay Board by the Goneral Manager, NeF.Kly.,

vide No.‘363E/1/324(0) dated 27,8,91,
s

"A copy vas endorsed to the applicant

" 4 copy of the representation dated 20.3.91

and Goneral Manager, N.F,Railway's letter

 No,363E/1/324(0) dated7.8.91 aro annoxod

4,13

‘herewith as Annexure-i/5 & 6 rospectively,

That, no decision was communicated to the

app].icanf and the applicant, persued the case

by further repre sontations, Ultimately the

' Genoral Manager, N.F.Railway (the Respondent

No. 3) again, intimated vide his letter Nos
363E/1/324(0) dated 10,6,94 that the applicant's
case has beon forwarded to the Railway Board

0009



along with the case.of another 'adhoc! Assistant
Modical Officer's case and the matter will be
finalised as and when the Railway Board's c¢learance
is receiﬁed. | |

» A copy of the Gengral Manager, NeF.Kailwa
ay, Maligaon's letter No 363 E/1/324(0) dated 10.8.94

is annexed as annoxure A4A/7,

4,14, That although the applicant was assured more
than 2 occassions that his case would be finalised,
", no action has been taken by tho respondents during
long five and half years in face of very cloar in- |
structions and d;rectiong of the Hon'ble Supreme
Court that the adhoc service is towcounted as of
Assistant Divisional Medical 0fficer after the

adhoe Assistant Medical 0fficer is regularised

by thg Union Public Service Commission and if the

sarvices of”any.of_the adhoc Assistant Mbdicél 0ffi-
cor had been terminated éxcept,on.resignation or
diseiplinary grounds, and found fit his sorvices
his services shall be regulérised as 1f there is

no break,

5, Grounds fgr relief, |

5.1. ~ That, the applicant 1s entitled to got the

cdntinuity‘of his service from the date of his

appointment asiadhoc‘Assistant Medical Officer

in terms of law laid down by the Hon'ble Supreme

Court in Dr, A.K.Jaln &0rs versus Union of India &

Othergrqported“in 1989(1)SLJ 188 as he was appoin-

ted dn 7.5,1977 and he worked continuously till
eeselO



- 10 -

his services was terminated not as disciplinary
measure and he was duly selected for the post of
 Assistant Divisional Medical Officer-by the Union
Public Service Commission in 1983 and appointed by
the respondents in the year 1984,

5,2,m That, the applicant is suffering substantial
pecuniary loss every month due to non counting of
his adhoc service, o |
5,3,  That, the applicant is ‘deprieved from being
considered for promotion to the post of Deputy Chief
Mediecal Dircctor due to non countinggthe adhoc sG=
rvice as regular service, -
5,3,  That, the applicant woukd bo deprieved of
any pen91op_after his retirement as he would not
complete 20 years of regular;servicc;min;mum quali-
| fying service for ontitlement 6f pension, if his

‘adhoc service is not counted,

| 6, Dotalls of remadies exhaysted,
6.1,  That, the applicant has submitted a large
number of representation to the respondents as

detailed earlier,

7o That, the applicant further,declares that
that he has not previoﬁsly filed any épplication,
writ petition or suit regarding the subjeet matter
of this application nor any such application, writ
petition or suit is pepding before any forum,

oo .110
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8. Relief sought

In viev of the facts and circumstances stae

ted above, the'applicant humbly prays for a
direetion on the respondents fpdrtreating his
service as_dhsistant ¥adt Divisional Medical
officer from the date of his appointment as
adhoc‘&ssistant Mcdical officer and to give

Iall the conseépential benefit including pay
fixation, |

9, Interim roliof.
B Nil. -
10, Pa:ticula:g of abplication fees, :
| ‘Indial Postal order No 03 882392 for a sum
of Rs, 50/= (fifty) enclosed.
11. List of Enclosures.
1, ILetter No E/227/111/178-1l(0) ‘dated 6/7e5¢77e
2, Ooffice order No E/283/111/130-Pt.VII(0) dated
18,12,82, | | |
3, Railway Board's Jettor No 83/E(GR)II/7/100
dated 4,5,84,
4, 'letter No. 363E/1/324(0) dated 7 3.89.
5. Ietter Kz of the applicant dated 20.8 91,
6a Letter lo 363E/l/324(0) dated 27.8,91
addressed to the Railvay Board with copy
to the applicant.
7+ Goneral Manager, N.F,Railway's 1letter No
363E/1/324(0) dated 10.6,84s

0...]2.
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VERIFICATION,

I, shri Sitangshti Sekhar Boy Laskar, son of
late S,N.Roy I'.ask:er., reéiding at 218/A Railway
Colony, Silchar P.'O.T'arapur,District Cachar,
Assam, do hereby verify fhaﬁ the contents of
paragraphs 4,7 aﬁd 10 are true to my knowledge
and belief and'.tho_se in paragraph 2 and 3 are
belioved to be truc on legal advice and rest
axfe’ my submissions to the Hon'blo Tribunal, I

have not supressed any matorial facts, v
Place- Silchar
Date

Sharmgsbe Salber Roydonic
Signature of the applicano‘g,’ . .

[ F X NN NNE ]
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' GENFRAL MANAGER!'s OFFICE

- ‘ S (porsonnsl Branch)
NolE/227/111/178-11(0) v pandu, dated § = ~T17.
] . TO B /’
' Dr. 5. S Roy LaskKosr,
Belacoba | ’b-vou. J'a\i,po\/\%wvu '

m’cmr’o as Asstt.Medical Officer(Class II)

Sub:—~ Appo
650- 1200(RS)on temporary and

v in scalo R3e
' ) adhoec bau,m.

[ s aaand

at of an Asgtt Jiadical Officor
oc bhasia for saix montho
650 — 1260 RS)

por terms and

I can offer you tho Po

(Clags II) purely on & temporary and adh
only on a pay of Rss £ 50|- por month# in scale 5.

plus usual allowances as admissible under rules as
conditions aa stated below:i=-
1) Your appointment is only for a maximm periol of SIX MONIHS

ON PURELY TEMPORARY AXD ADHOC -BASIS. Your services are liable to be
torminated at any time without assigning any roasons.

11) Regular appointment to the posta of Asstt. Medical Officers,
<> (Cless II) is done through the U.P.S.G. 4o which you will have to.

NAO apply on your owne
i Suitable Ily. acconm\oda‘bmn may be provided if available.

You ere liable to bo posted and tranaferrod to any station
thls Railway as requ;x.rod

accopt tho toxﬂporary appointment

If you are agrooabls to
- QM on the abovu tems nnd condn.tlons, ploaso report to tho Medical
N Supd'b. Divdeionnh Modicak-OLEkesr/N.F Railvay/ LLmMDING
» from the dat~ of reoelpt of thig letter failing which

hin a week
He offor will Llaps

\'b _ 4 first class Pass for your Journey is onclosed.
DA/ 1 Ist clans pmse M. O06RTT
~ 7 w _
: ' _ J—— 7
_ For GENERAL MANMJIIR(P

o ILE SRATTHAY

K
e




1l

(True copy)
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NOLTHEAST FROHT R RATLAAL
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v

ygkys  OFFICD ORDER NO. 240/€2 (1) Dated 10.12.1532

P

The following orders ars jgsued which will tole with

imnediate effect -

1

2.

3

4.

':/. N ’:) »

Dr. D. Gogol, ADMO(ExXob.) ¢n com letion of two monthd
training in Central Hospital Maligacn on 18.12.62, A3
posted as ADMO (ENT) /DBRT Hospital viee Dr. U.X. B,
transferred.

Lre. S. Chekcacarty, ALMO(Prob) on cowpletion of two monthsa
“tyaining in AFDJ Hospital on 20.,12.02, 45 posted ag AMMD
(Quhth.) /WJE hospital vice vacancy of Dr. Ranjan scxivastavi
yransferred to KiE.

Lr,(Mrs) Purnima Devi, AMO /Adhcc/DBRT is transfered in
her same capacity and posted at TSK vice Dr., S.K. Sairmé,

Ly, sarma,Aiid/Adhoc/ISK on relief, ic transfercd ia his
isame carvaclity and posted at CI'K Health Ynit under M3 /LS
wice Dr. AeKe. Medhi. '

¢n being relieved by Dr. Sarmalor. No.4 above) ., the service
of Dr. A.K. lMedhi, AMO/Adhee,/CPK stands torninated,

Lr. 1.&, Deshmukhya, AMo /Aéhoc /AL Ls posted at KCB
liealth Unit vice Dr. B.B. Bpovmicke.

Cn being relieved by Dg. Deshmbkhya (ar. Nu.6 above)
4he services of Dx. B.8. Bhowmick, AMO/Adhoc/ANC2 stands
tecninatede.

Lr, U.K. Barua, AMu /Adhoc/DBRT on belng relieved by
Or. Gogul (Sr. No. 1 above), is transfered in the sane
ca2zacity and posted at HJO Health Unit under DMO/BFB
vice Dr, S.S. Roy baskar.
on being relieved by Dr. Barua{Sr. No, 8 above) the
services of Dr. S.S5.Roy Lagkar, AMO/Adhoc/HJ0 ctands
terminated.

This issues with the approval of Chief Hladical Offlicer.

TR Al
Y e .y -
o .L M B .\' ‘
,

For GENBRAL MANAGLR (17)
E/283/111/130-pVII(2) Maligaon, dated 18.12.82.

Coyy forwarded for infcrmation to3e-

1) CMO, FA&CAO(EGA) & (PF), CVO/Maligaon

2) DiMs/AYDJI, LHMG & T&K (3) DAO/APDI & LS & AR /HJE .
40 LRM/KIk  (5) MS/LMG, Li)s/MIP,APDJI,DART & BPY
6)Eh ACMU/LG (7)) Secy. to GM & CA to CM/MLG

8)

vfflcors conc:rned  (9) St are coples,

s
A B .
G

. . \\ . : ror CLhHERAL LANAGER (P)
K N /.\'\"f ‘,' Cay
cN \-‘_ ‘. (.\’\\‘,
‘ \ v .

¢ = \ AN
P“jl:’.i"-“..-i -

;,).‘.V"f.\'.“')'i‘ et it

aatin, o AIW

'- 2\( r ol A8 Y, Saoket? .
. K Dol tedvo g )
| MANDITY, Gu=heiiTsie ),
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Government of IndiaiBharat Sarkar) RiGioTSRD
Ministry of Railways{Rail Mantralaya) S
(Railway Board) ;

No.83/E(GR)II/7/100 ~  New Delhi, dated 9-5&984
’ o . . i ,

To o R -

v -(As in the :list attached).

we o , ‘ ' - ‘ ,

. Sub:~ Recruitment of Assistant Divisional

- Medical Officers(Class I) on the

‘Indian Ré}ley5; R '

.- 3
£ 3y
1

-t N
!

Dear S$ir/.zi...:

. The President is plaased to offer you an appointment
as an Assistant Divisional Medical Officer in the Indian
Railway Medical Service on the basis of the recommendation
made by the Union Public Service Commission on the results
of the selection held by them in 1982,

2. The terms and conditions of servicé{which will be
applicable to you, are laid down in the Annexure,

3. Your specific attention is invited to para 10 of the
Annexure in acceptance with which you are liable to serve

in the Defence Services, Your attention is also invited
to.para 9 of.the Annexure in terms of which you are required
to sign a Declaration in the attached form regarding your

. marital status and submit it to the General Manager of the

Railway to which you have been posted,

4. . You have been posted to the‘Railway, as indicated

against your name: in the attached list, In the first .

.. instance you will be -posted in the Railway Health Units/
.. Dispensaries in the wayside station, You will be ordinarily

employed throughout ‘your service on the Railway to which

"you have: been posted, - This Ministry, however, will retain

the right to require.you to serve in any other. Railway or

;PrOjeCtin o:.out of‘Ihdiao

5.  Please inform this office as weil‘a§<the General
Manager of the. Railway to which you have been. posted, whether

'you accept this offer of appointment, "If you accept this °

offer, you should report for duty to the Deputy Chief Perso- -
nnel Officer (Ga-zetted) of the Eailway within a period of

one month from the date of issue of this letter, failing which
the offer-will be treated as cancelled, 1In case, you need

a Railway Pass for zour journey to the Headquarters of the
Railway of your posting, the samé will be issued t¢ you by

the undersigned on.receipt. of yguri-ac¢eptance of the offer

of appointment and - the ‘“iptimation regardingithe probable

s R L

A Ll e
[P . . . ' U e :_t - ’
. s\_. PR > \\}\q

e
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1 2
et
6, If you are. already in the employment of Central/

State Government or -a Public Undéertaking and you are required
to serve notice in case 'you accept this offer, you should
serve notice immediately on receipt of this o%fer. Request
for extension of joining time will be considered only on
this basis., While approaching this Ministry for extension.

of joining time ‘to complete the notice erjod, you should
clearly indicate the date on which you have 1roady given
notice and balance perlod required to complete the notice
period, - L P : . e
7. The Minlstry of Rallways take this opportunlty to
convey their good WIShes for successful career in the
public serv;ce.,'- : . L

| o . Yo i falthfully.
!.' "j)}/)

' S R B Bhagat

DA:Annexure, ., Jolnt Dlrector, ‘Establis ment(Trg ),

v Dedlaration 7?razm-;¢'.f Railway Board } , L
{ and a List = S : '
No.83/E.( GR)LL/1/00 'L New Delhl, dated L{ -5- 1984

Copy forwarded for informatlon to:-

1. 'The General Managers, Southern, Eastern, South Gentral
Northeast Frontler and Central Rallwqys.',[ S E U "
(1) The dates on whlch the candidates report for dutf

" ~''may please be intimated immediately to this office
‘" Y  and to-the' Principal, Railway Staff College, Vadodara, :
Assessment. HEPOrtS? n duplicate) on the work of - the
;;ﬂlcandldates should be made available to this office
‘.every year for a period of five years SUbseque”t to
tQGlr appointment L

(ii)Sanctlon of the- Rallway Minlstry is communlcated to
/ (ol '-lthe creation . of trainee posts in the Junior Scale
T Rse700-1600) .in the Indian Railway Medical Service . .
- or.a period of 3 months on the Railways as.indicated -
'below with effect from the dates on which the ‘candi-
.-+ dates ‘join the Railway to cover the period of their .. .
) fx'htralnlng. S . :

1 . ‘ .o
K] ' S

K-Southern ‘ 1 South Central - 1
. © 7' Basterm | - -1 {, Northeast ' :
-, il . .- Central . .. 1  Frontier - 2

R 4

s ﬁ e o7
, A
'4

'- ~ - :' Total ... ’ .

N7 ?l ":«f }! . 4 S LI 1 c

" This issues with the concurrence of the Flnance
Dlrectorate of the Mlnistry of Rallways.

1003/"‘
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’B.1.1984,

, /queab}"vf/é ¢k
A ¥

© -+ In éase training of.thevdandidates at the Railway
staff Gollege, Vadod

there is no o

' posts afte

r completi

ara is not arranged within 3 months,

bjection to their being posted against working

on of the: other 2 months training and

they may be sent for -

Vadodara training from the working

. -No,83/E(GR) 11/7/100 ' _

. posts. Posting of the candi
gefpre completion of trainin
additional benefit in respec
The date on which they are
please be intimated to this

‘The ‘FA & CAOs, Southezrn,

dates against working Eosts
g.will not confér on them any
t of seniority, promotion, ctc.

posted to working posts may

off ice, '
-Eastern, Sa"h Central,.

Staff College, Vadodara.

Sout Eastern, South.

aTn
d 6entr§l Railways,

-,

s ' S \,\- K
.3 :/V
(B2B7 BKagat)

Director, Establishment(Trg,),

2
) Northeast Frontier and Central Railways.
3. The Principal, Railway
4, The Directors of Audit,
Central? Northeast Frontie
DA:Annexure,, Joint
Declaration '

Form and a List,

- Railway Board.

f
New Delhi, da?ed Li-5-l984

!

Copy forwarded for infofmatioﬁ to the Secretary,
‘Union Public Service Commission, New Delhi with reference

“"to their letters NO.F-1/526/8

.o T
- ‘cbfi to F(E)1, F(E)III,
‘and Health Directorate,. Mini

-

1-RE d3ted 6.12.1983 and
s
57

agat) -~

for Secretary, ,Railway Board,

*

£(0)1:"E(0)1I, E(0)III
stry of Railways far information,

. \ - P

£
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S List of .5, candidates app01nted as Assistant fele
2 Div151ona1 Medical Offlcer on the Indian Rallways.
DD men s gt e o
SKNO; ns Name and Postal Address Rallxa "Pay f¢Comrnded
e ﬁ.,wsxqﬁ‘, Triene c L s allotted: .
. S T Shekhar LR
de

W“HJuDr?Sitangshu' 772 Roy” Laskar Northeast Pay minimum or
o C/0:8iNy Roy. Laskar, - . . Frontjer according to
. ‘P30 Lalarchak K . c Rules as the
.-z ‘Distt,.Karim» Ganj," S AR ..-;r S
Assam-788701. o

case ‘may be,
. fio L.‘:_f, e A AREEE . PR Peoo e e .l i
28 e -oiDPYRN,- Hallur P " -Sauth - .
E ; Parawapur Building, o, . Gentral ‘QQ?
+ -7 " Gokul ‘Road, Hosur, - .- LT |
' HUb11-58002l(Karnataka) .

30\ »l 1 o  i-Dr MODO‘ Alavandi " ANR . ,1 " “Centra‘l '
! C/0 Sh tiN.S. Kulkarnz, 3 DU
No.23 M.C.D,. Quartersi . T
wor 'Dilshad Garden, . R RTEE :
, Shahadra, - L : R RE EET
- Delhi-110032. e

© do-

) R -
Sy T teT A ) W ’ “
4 s ,, “Dr, S, Ghodki L Southern -do-
' ‘ 52/47 amjas Road b ‘-.
.- .uKarol ‘agh, o
New. elhi-lLOOOS
S, Dr, ViK.. Dogra ~BRastern ~do~
\ C~803 ‘Laxmi Ba1 N agar, i ‘
New Delhi-110023 — e
Tt .Iia*".(f‘w§> AT
wideors 3t g eclie VT ———
! , ® .
\
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to. 363E/1/324 (0) Haligio, dated Uhe, the,
T.3e1889,
b
“i v

Lr, w.o. Loy baskar,
FRDY ;'nJ/'I\’../;J -

Suh 3= Your arplication dateu 22.8.08 for
counting of past ~dhoc-service for
protection of jay etc,

In reference to above, it is to inf.ra yom that
your case fcr counting the past ADHOC-uitkRVICE towards
protection of ray, pensiunarcy penefits may be examired as and
when Railway Board's instructions in the matter of i lementation
of Supreme Court's judgement in the cases or ADTIOCAMIs of
Indian Railways are received. “he 1llontical casce ot br. B.B8.8ho-
wmick, ALMO/NC3 was referred tc Rly., Bo:rd, Waich is alsc to be
examined later in view of above position.

—

for GENERAL MALUAGER(E) ziills,

iy /
- ‘\\.
A
.

~, C

“’ .1 , .
o ..‘\_, N .";\‘\
SN R
L, /,»’. \
IR
“ 1 ATedient Ufficor

il Medie nt L :
. pivisions
{ onatru ST

N E fuibwey, e

T ol
1 111{.}0 vt At %)
R :}c:n a“-:'.&“““
el e
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“. From 3~ Dr. 8. %.Roy “haskar (\
)/ A DMO (CON) /SCL ~ A
oo S SRR V
To

ine Sscretary (B) Gazetted

Railway Bcard,

Rail Mantralaya. . R
New Delhi, ’ , H

Thrrough 3 Progerchannel

Sub 3= Protection of Pay and Service as.pér'
Supreme courts verdict.

£ Ref 31- My representatiocns Dt., 25.5.84,25.5.€5,
27.5.86'28.8.87' 22.8o88' 26012.89'4.1.90‘
and 19,1.90.

Respected Sir, ,
with due respect & humble submpission I beg
to state thate-- '

In terms of Railway Board's. letter No. 8348
(GR) 14/7/100 dated 4.5.84, 1 reported for duty as ADMO(Clags=-I)
on ¥.F. Rallway, on 22.5.1984. Accordingly ry pay has been fixed
at the minimum of the scale k. (700-1600/=) w.e.f, 22.5.84,

sir, I had been working as AMD (Class II) on
Ad~Hoc basif on N.F. Rly. from 13.5.77 to 2.3.83, and my pay in
scale ks, 650~1200/- was raised at Rs. 810/- w.e.f. 1.5.82.
: - while working as ad-hoc AMO (Class 1I) on!
N.F. RlY’ I applied to UPSC through properx channel, for the post
of ADMO's on Indian Railways, in-1981. The criteria for applying
for the posts was a minimum of five years working experience. The
selection was held in March 1982, and the result was cormunicated
in December 1983. On the pasis of the UPX selection of 1982, I
, have been finally offered appoinument as ALNMO on H.Fo. Fly. vide
i Board's letter dt. 4.5.84 mentioned above,

- Since the whole thing took considerable time
to finalise, my services as AMO (ADHOC) were terminated by the N.F.
Rly. administration w.e.f. 3.3.83. As a result I am now loosing
seven years of service senjority. On my new joining as ADMO(C)lass=
1) wee.f. 22.5.64 on account of fixation of pay at initial stage. &
I amn enclosing herewith the copy cf UPSC call letter dt. 23.2.82
and one copy of UPSC result letter dt. 6.12.83 from which it 13
clearly undexrstood that I ap,eared .in UPSC examination while I was
in service and the result announced aftexr termination of service.:

In view of the position explained above, 1
would request the Raillway Board to kindly conslder my case Bympa=
'thetlically and favouxr ne with protection of pay and service as
ey tended to the serving ANO (AM~hoc) of Indian Railways as per
Bupreme Court's verdicy and Rallway Board's directlives by GI1(F) /MG
s No. §/227/111/1/178 VIII(0) dt. 5.12.89, treating my period
of absénce from 3.3.83 to 21.5.84, as 'dies none’

. '
{_,M 15 Yours faithfully,

—_—

, -\\ LAY . . ! . 1"'".; '}i o .
: Dr. S.S. Roy Laskar )
. _ oi#\> MU (CON) /Silchar.
y . etV W b
Conted pgge No. 2. R g.,,,;snau-TW“' | RS

wahg3o™
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eCuntad from Paye NO. e
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-armin letter~ one ) |

é' %zii 2§ tzply g;igg(pﬁ/mys's No 363 E/1/324(U) Dt. Maligaon 7.3.8

advance _copy. to.
/Le The Honarable Directe

during his August visit at

needful please.
Tre Chicf Medical LVfflcer N

vigit at silchar

o

2,

G _
Lol e ety

Dated, &ilchar
The 21st August8 91.

SS‘KLA\AA . 77;b ~Sk\ﬁ>uyh/
) .
A ’\‘,LMLA’ZYS' (o lvvj_,

r Generall Medical)
Silchar on 21,

Railway board
g.91 for doing the

.F. Rly. Maligaun during the samne

for necessary actinn please.

Yours faithfully
\\\ o A

( Bz, 5.8. Roy Laskar )
DMO(CON) /5ilchar

\ - !
LN SR S T
N ' we"

C
~ M

Cae o orhiees

Vivisie
IEIEES

Nk Rudway, Suichiar

/MW? é/'\/‘

(-mw?" \/L’ w{ A (VT

YYLEY ['\‘”

|4

EXealT Pwie Tumgnd "/ oo ened (i DR C

— }}\ e L\)(;‘%L:S C(Twmd B iy &6 oo~
e o bl [$geh b bl

\\ ‘U\ A v

O - bV
&}N\‘ i/)

C/\) L\,‘Vtv ’\,(_j_

IVARYE I R R

i . [ ; i
ut L el v l\\,v R ’/-/ I ‘j/_-,__\\' N ST
\\(j\’(;‘ \\ ] \(/\;‘
E/( r— 1’2’7,1/8
ALAEE
c M” i{?/ ’~ o ,\U/'\,‘\ :1 \{'\,\
AL j
.
(:}r,,j;;;;\kafﬁu
g 2 o 37;9;\.3%N\'\v



_ 93~ %. ,%m&wﬁﬁﬁ%
NORTHEABT YRONTISR RAXLUAY \p o &*‘@9@

orfice of the oV
GRNERAL MANAOEW (PERSONNRL) '
pialigaen/Guwahati ~ TEIULS { ’f;:’_

NO.9698/1/304(0) Dated, f 8 - 1004
!
To

£

¥

o shri lL.N Pobws,
Wt Joint Direoter Batt.(Onz),
REXENENXF HALIWAY BOARD,

v.'-."f‘_\' AR ¢ HBW pnxg!.

Lol '¢ gUp ¢ Protection of pay/aorvicﬂ et,
S Representation A4t .20, 8.1091 of
'f"“- S i : Y. Boﬁo“oy L&ka\l‘. ) .M.!).,’Nl‘ Bulbriye
.‘-"("":.“.‘__-7,.»; ’ , ) ) ! beesese s ‘
Lt A A vepresontation d%, 20.8.04 regelvad from
o Y .5 .Solloy Laskary DMO/NF Railwsy/Silobar Yegaraing
c L 118 protection of pay, sarviocs ato. in the Light of
Lo ‘Rly.Boardts letier Mo 86/B(AR)T1/9/25 ats 24,1149,
b 46 sent herewith for Rooardts perusal cud early atspognl
S ' pleosy, 130/RUSe endorserdnt ou the ropresentation mny
IR 0l8o:be seen, It may be montioned in this conmotion
Vet that his oarlier representahlon dt. 19,400 wes forwaxded

o . to lourd vide this redlwoy'e letter of even nvpber at.
) ;L:;pﬁ,ﬁ#) \' 2642498, & nopy . of whigh is encleosel for repdy teforangy,

AT . The Board nre requanted to kIndly cunvey theix
o aecipion at an early datseo
nA/As above. 7
\ L

: _ ( A Chaiurveds )
T . . : nyLeroe/o

o - for QENERAL DANAGER (P)

'.‘ 2 ." ‘,‘_! e . v «

)
Copy to i1~
. ) N
Dy, 6 oy Lashar, te/viygpe{erit, rev
' tnfonation,
. (- ! -

o . . 5]
. Vo

\
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- WMO/Ne F» Rgilway,

.. \./’,: ) \ ' ‘ ~ Lhe— /{’/?
T ‘ . - He F. Railway, /+nnex 0
& %
No. 3638/1/324(0), Maligann, dt. D -08-94.
1
To,

Rr. Se S Roy uas”ar,\/

\

»8il¢har,
. Y p ' s
Sup:~- 1) Counting of past ad-hoc

e . ; service for the purpose
N ' © ..~ of fixation of py .

S " o 2) Promotion to JA Crade.

SR Ref: « Your application dt. 19.5-94

) ' and 23=-05-94.

YourcaSe for flxatmn of pay on the.vasis of your
past Ad-hoc service Bas becn referred to Railway Board
alonguith By, Bs» B. Bhowmick's case. The matter will be

. finalised ag and when Railway Board's clearsnce is rece-

ved., The issue of pyxomotion'of all ellglble LMOS to JA Araie
are undex process at Railway Board's level whj.(‘h.wlll be

- communlcated b)’.:hhoh)..an.,finalisatlonm Cek e e
, \ .

b

This is, fgr info:mation please.

o ,-\ For GENERA [AGER (P)/MLG:

. e

- P e
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A e an A
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